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IN'THE CENTRAL ADMINISTRATIVE TRIBUWNAL: HYDERABAD BENCH

AT HYDERABAD

OA.1445/94 L .

-

Betweent

1.S.vVenkatesh s/o Sattaiah, aged 55 yrs.
2, Eswaralah s/o Rajalingam, 55 yrs:

3, 5ivsaiah s/o Narsimha, 44 yIS.
4,V,Eshwarl s/o0 Venkaiah, 44 yrs.
S.D.SreeraWﬂlu s/o Seshaiah, 43 yrS.

6.Mir T=hel 1i s/o Mir Mohammned Ali, 56 yrs.

7.Dhanjaia:. 3/o Mallaiah, 45 years;
8.1, Subbarad s/o Sathyraj, 46 yre.
g,Ellaiah s/o Mallaiah, 45 yrs;

10, Adimulam s/o Marimuttu, 49 yrs;

11, Ranganaaham s/o Velyadam, 43 yrs:
12.R.Satyanarayana s/0 Mallaiah, 44 yrs.
13,Venkataiah s/o Chandraiah, 44 yIrS.
14.Venk3t85h s/0 Chandriish, 44 yrs.
lS.B.Danaiah S/O Papaia‘n, 43 vrs.
16.Narasimha s/0 Muttaian, &2 YIS.

17 Ankeose s/o Mallaian, w2 yrs.

1g.v pavadi s/o Veeramutiu, 44 yro.
19,vad.cird s/o Babuiah, 43 Yrs;
20.Mollalah s/o gamaian, -32 yIrs;

21 . Laxnwil.rao s/o Babappi, 42 YI3:
55,10, Venkataiah s/0 Komcriiah, 45 yrs;
23 Narsimna s/o Mallai.l, 45 yIrs;

5 4.1 Mellalieh s/0 Ramii..., £8 YIS,

25, N Uwdad 8/0 BhOiliiew.s L& YTE.

i decided on 6-12-94

26.5nanver Hussain s/o vohammed. Huszain, 36 yrs:

57.p.Komaraiah s/0 Warayunw, <6 yIrss
29.p,hexminaréyaﬁa 8/0" pai@awff MTTI

pri

30.B.Yedogird s/o0 Lawxmaieh, 41 YIS;
3], 538027 s/0 Malleial, £C YIS; _
32, D, SaYaarayahd s/0 -iywnna, 38 YIrs.
33.p...wmjaiah s/0 nallaizn, 32 yIs.
34.ngjua-ilaian s/o Ramei.n, 36 ¥IS.
35,C,Narsimha s/o Sattaign, 36 yIrs:
26.Kha)e MiYe s/o Sk.MzhbooD, 32 yrs.
37.8mt.comati w/0 Krishnemirthy, 52 yrs.
3g,p.Loxmibal v/0 Baburao, 39 yre;

30, yod.ird s/o Mallaizh, 40 yrs;
41.N3réimna“3fb «/n Bhoomzian, 38 yrs.
42,1, aandraiah s/0 Laxnaiah, 33 yrs.

-—31) working as Khalauis/ﬁelpers/Cargentersg

itters/mason.I,II & III/Painter in
sunderabad/Hyderabad Divn,of S.C.Rly.
ecunéerabad

j‘ ll ND
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i. Uunion of Tnéia represenced by General
Mansger, S.C.Rly.Secunderabad
2. Sivi.Rly.Manager(Meter Gauge)/S.C.RLY

M i a4 Cariinderabad.
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3. The Divl, Engineer(Central)
Hyderabad Meter Gauge
Hyderabad Divn, at
Securderabad

4, Asstt. Engr (Bldgs)/SC Rly
MG, Divn., Secunderabad

5., Inspector of Works

Kacheguda
SC Railuay, MG Diwvn,
Securd erabad : Respondents
Counzel far the applicants + 5,5, Kiran Kumar
Advocate
Counsel for the respondents | : H.R. Devaraj,
SC for Railways
CORAM

HON, MR, JUSTICE V. NEELADRI RAQ, VICE CHAIRMAN

HON. MR. R. RANGARAJAN, MEMBER (ADMN.)
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0.A.No.1445/94. | ' Date: 6,12.1994,

JUDGMENT
I as per Hon'ble Sri R,Rangarajan, Member (Administrative) [

. :
Heard Sri S.5.Kiran Kumar, learn=sd counszel for
1

the applicants and Sri N.R.Deyaraj, learned Standing Counsel

for respondents,

2. The applicants numbering 42 in this 0.A. prayed

for a direction to revise the' seniority list for reckoning

ey

I
the seniority from the date of attaining temporary status
instead of from the date of regularisation‘as held by this

Tribunal in T.A.No.560/87 and. 0.A.No.89/89,

3. It was held by the:Lordships of the Supreme Court

in Smt.V.Kameshwari Vs, U.O.IL & Ors, X 1993(1)SLR 550 sC X

that the amendment to para-ES}l(a) of IREM is retrospective

and hence the seniority even in regard to the casual labourers .

who attained temporary status even prior to the date of the
Sald amenament has to be reckoned only from the date of

i ‘
regularisation and not from the date of attaining temporary

status.

4. It is not the case of the applicants herein that

the seniority unit in which they worked/are working, the

seniority of any of the employees of that unit was reckoned

Frmm Ehn Aoba AF oo dand e 2l Ao PR ) 1 .
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of the judgment of this Trlbugal or High court which was

delivered earlier to the Supreme Court juigment quoted above,

y/ : | e 3/-
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5. TQLJO.A.N0.1443/94, where the applicants therein
were similarly situated as the applicants in this O,A. was
Sismissed by order dt. 6.12.1994. As the prayer of the
applicants in this OA is identical to the érayer of the
applicants in O.A.No.}443/94,q5§:}facts of 'both the cases

are similar, this OA is also liable omI¥ to be dismissed.

6. Accordingly, the OA is dismissed at the admission
stage itself., No cost57/

(R.Rangarajan) ( V.Neeladri RrRao)
Member (Admn, ) Vice Chairman

L
Leputy#Reg iil® f t!
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Dated 6th Dec., 1994,

Grh,
7o
1., The General Manager, Union of India,
@ Do lwav underab
5. The Prvigi¥nal RUeeSEe Rt uyc s vins wemeams s

Hyderabac Division, at Secunderabad.

3, The Divisional Engineer{(Coentral, Hyderabad MG Division,
at Secunderabad.

4, The Assistant Engineer{Bldgs} MG .
S.C.Rly, Hycderabad Division, at Secunderabad.

§. The Inspector of Works, :
Waocheando . WE - W Gon,

6, One copy to Mr,.S.S.Kiran Kuanr, Advocate, 12-2-280, Sharon,
Alucaddabavi, Secunderabac.

7. On: copy to Mr.N.R.Pevraj, SC for Rlys, CAT¢Hyd.
8. One copy to Library, CAT.Hyd., |

9., OnC spare cop¥Ve
pvm .
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IN THE CENTRAL AMINIST&QIVE TRT VU
HYDERABAD BENCH AT HYDERABALD .

’ . - THE HON'3LE MR.JUSTICE@ELADRIRAO

YICE-CHAT RMAN

AND 1&

THE HON'BLE MR.R.RANGARAJAN ; M{&ADR1T)
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NATR T ’4 o TS YO

ORBERATUDGEMTN

MOA./R-A/F A N~ .
. R in -

. . ; "~ 0.A.No, }LKL\S’ CKL\

- T.A.No, (Wep. )
A& T, . ' Admiftted and Interim A+ romeiamn
Saa " . ’ .
s Allbwed.
' Disposed of with directions. ?V(
- Lo

©o .+ . "Digmissed. . P‘D‘j’
U pibmissed as withdrawn Cfgézf’//”
: - . Djfsmissed for default, '

Ofcdered/Re jected

No order as to costs.






